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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENQ&

Original Application No.2658 of 2001

Mew Oelhi, this the 5th Octobsr, 200l

HON’BLE MR.JUSTICE B.DIKSHIT, VICE~-CHAIRMAN(J)
HON’BLE MR.V.K.MAJOTRA, MEMBER (&)

1. 3h. Ghanshyam Sharma,
'3/0 Sh.Shiv Sahai,
Age 43 yvears, working as Pointsman(a),
PMa Gurgaon,
Marvana.

2. Sh. Parmeshwar,
$/0 Sh. Ram Nandan,
Age 4& vears, working as
Pointsman (&), PMa Gurgaon.
Haryvana. «aApplicants .
(By advocate: Shri Mahesh Srivastava with
Shri Pankaj Srivastava)

Yersus

1. Union of India,
Thirough its
The General Manager. Northern Railway,
Baroda House, Mew Delhi.

P2

Divisional Railway Manager,
ORM Office., Morthern Railway,
Bikaner, Rajasthan.

3. Assistant Railway Manager,
(Meter Gauge), Northern Railway,
Queens Road, Delhi.

4 .. Divisional Personal Officer,
Morthern Railway,
Bikaner, Rajasthan. .« ~Respondents .

~

T O R D E _R(ORAL)

By _Hon’ble Mr.V.K.Maiotra.Member(a)

Through this application, the applicant has
challenged order dat@d-25.9u2001 {Annexure @) passed
by respondent no.d whareby reéult of the emplovees in
the selection for the post of Assistant Station Master
(in  short ASM) in the grade of 4500-~7000 (RP) against

RN
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promotee quota has been declarsd. Learned Counsa]
contended that this result has been declared without
taking into consideration the psychological test
conducted by the respondent and is based only on the

result of the written test followed by viva voce test
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haeld on 21~42001 and 3.8.2001 respectively. Aocording
to  him this result is asgainst the rules and illegal.
Me  has  scought guashing of order‘dat@d Z25.92.2001 and
direction to respondent no.4 to include the name of
the applicants in the provisional panel framed for the
post of ASH.

pn Drawing our attention to annexurs~B dated
10.1.2001 which is a circular relating to the
selection in gquestion, the learned counsel has stated
selection procadure included psychological tast
besides written and wviwva wvoce test. Referring to
Annexure  “C°  dated 19.7.2001, he stated that the
applicants had qualifisd in the written test held on
21.4.2001 and they were found eligible for the wviva
voce test., Their names figure at 81. Nos. 34 and 45
in  Annexurs 07, As per the Annexure 07 dated
4/5.9.2001 psychological t@sf of the candidates
including the applicants whose nama{?gntion@d at  81.
Fos.lé and 27 were to be held on 11/12.9%.%001.
Learned counsel pointed out that . in aAnnexure & which
15 the provisional panel of ASMs only the written test
and  wviva voce test hau:%g%n taken into consideration
and performance in the pswvchological test was not

taken into consideration at all.

. He contended that only after a candidate has
qualified in the wviva voce test he is allowsd ta
appear 1In the psychological test. But in the case of

the candidates, their assessment in the peychological




EanN
e
—v

test was not taken into account as a result of which
their names were not included in the provisional
pancel of selected candidates.

. Rules gowverning the promotion of group *¢°
staff are contained in chapter II Ssction °’B” of the
Indian Railway Establishment Manual V-I. Kelat@d
paragraphs Yor promotion to the selection post of ASH
are 213, 15, 217 to 223. As per paragraph 215 a

o

selection postﬁfill@d by a positive act of selsction

&I\l

made with. . the help of Selection Boards from amongst
the staff eligible for selection. Fromotion to
selection posts is made by the competent authority in
accordance with the recommendations of the Selection
Board. The selection board is constituted under the
orders of the General Manager o Head of the
Department or other competent authority not lower than
a Divisional Railway Manager. Oral test is required
to be held besides a written test. The selection
board is also required to examine the sS@ervioe
record/confidential reports. Selection is mads
primarily on ths basis of overall merit but marks are
allocated for professional ability, personalitv,
address, leadership and academic gqualification, record
of service and seniority. é&s per note (ii) paragraph
219(g). a candidates must obtain a minimum of 20 marks
N professional ability and 0% marks of the agaregate
for being placed on the panel. Where both written and
wiral  tests are held for adjudging the professional
ability, the written test should not bs of less than
%5 marks and the candidates must secure $0% marks in

written test for the purposs of being called in viva
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vooe test.
Filling

total

and Tor seniority will alsc be the basis for

candidates for wviva
marks for the written
5. Mo separate

shown regarding the

This pr
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ocedure is also applicable foi

up of general posts, provided that 0% of the

of the marks prescribed for written examination

calling
vooe test instead of &0% of the
examination.

e

rules or instructions have

psvchological test. Looking at

the componentsof viva vococe test or the oral test, in

our considered view,

viva voce test.

psychological test Is a part of

The contention of the learned counssl

that aftter qualifving in the wviva woce test candidates

are allowed to appear
acceptable. In our
geclared vide
test fTollowsd by
assessment of

&lso.

annexurse A4 is on the basis of
viva
parformance iIn the psychological

Obviously, as

in the psychological test is not

YV L& the provisional panel

wirittan
voce test which includss
tast;

per the provisions of rules,

final result takes into account the performance in the

wiritten test, wviva

personalty, leadership qualities etec.

overall

the candidates in

the wiritten and oral

VOOE test and assessment  of

On the basis of

merit, taking into account the performance of

test which

includes psvchological test, the panel is formulated.

&, Having

to above and the material before us, we do not

any infirmity in the
of  ASHM in guestion.

in limine. No costs.

(V.KuHAJ0;:j}:?ZL/’/////4—

MEMBER (A)

regard to the relevant rules

referred
Find
s@lection conducted for the post

This 04 is accordingly Jdismissed

B

(B.DIKSHIT)
VICE CHAIRMANC(J)




